
TRIELAL 

- 	 BENCHCUTTACK 

Th f LA11OIN Nu. bi OF 2012 
CUTTACK THIS THE 6FII DAY OF DECEMBER, 2012 

HOffli MR 	PTNA1K 5  MEMBER(JUDL) 

Srioha: - - 
aged abon 36 years. 
son 31 Kee Be1c' 

At-G\'ana 
Pa-Old 
P.s-L ingara. 
nrc Sem York in, as a Casual Worker awarded with 1/30th Status 
at Chaisa:-  iogini Temtle, 

Archaeooaea, Sur'e\ ofindia site (HorLoulture Dlvlslon-IV). 
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akant Santa, 
ei about 42 yeais, 

.Da'anlchi SamaL 

present orkmg as Garden attendant Kedargouri Temple, 
cchaeoiogca Suo ey o. ;da site (Horticulture Division), 

Ra\ i Ia.R1es Sqoare, 
Bhuhanesv r, Odisha, 

Respondents 
Mr. L. Jena 

iNDER(GR---,I-,) 

HON'BU/MIAPATA1KMEMBER(JUDL,): 

heard Sri B. Rou. Ld. Counsel for the applicant and Sri L. Jena, 

Ld. ASC for the Union of hdL 

This Origiaai 	iicaiton has been filed by the applicant with 

he 	o: ng p'aycrs- 

(i)To pass appropriate orders directing the departmental 
respondents to consider the case of the applicant to grant 
teimtorarv status to him and to extend all the service and 
eorseciLcnja: beneñts to wnich he is entitled to with effect 
rlom the d-te of enjoyment of such benefit by his colleagues. 

To pass suca other order(s)/direction(s) calling for the 
r&e. art ecor ±cm the Deoartment as are deemed just and 
oroper in she facts acid circumstances of the case and allow the 
Oric.inal uplieaUt.n with cost 

seri vue 	represensatior daLed 02.07.2012 (Annexure- 

A/4) was sudni1sud by the t;)n1cai: to sue Director General, Archaeological 

Surei of IndU. Japsr1. 'cow Delhi (Rcspondent No.2), with copy so she 

Dv. SLPe1-iT5e[.:a1I1 /-iorhculturist, Dvision IV, Bhubanewar, Orisha 

Rcsnonderir 'C. 

Sri Jena, Ld. 	for the hnion of India is not in a position to 

apprise this 	buna! aLious .re sussus of the representation. 

ri 	out. Li Cc .. sd for te applicant suhmhted that no renly 

has been rece:ed  on th saL reoresentaiioe ih date. 

4. Scice the e.senwuon of the apphcarit at Annexure-1A,4 s 

ueiding 'xith Res odecs 	.f 	as agrcd. sc by the Li Counsel for the 

parties, wthou entering into lie med of dse case, i direct Respondent Nos.2 

and 	coririce cn dsnose of the representation at Annexure-A/4, if not 

:L:rleate the re.h. thereof in a well reasoned 



: 	s 	om the date of receipt of 

I 

it the tbove observation and direction, this O.A. stands 

admission sta.e itself. 

6 Send copy 	of this oider along with paper books to 

Responderit Nesi & 4 (at the cost of the applicant) for compliance and 

t'ree eoies of this o;der he made over to the Ld. Counsel for the parties. 

Counsel for the applicant undertakes to deposit 

the pos1a recuisu-  	Tednesday i.e, on i2i22012. 

(Af. AtNA1K) 
MEMBER(JUDL) 


